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Y 3y - H ¥ 1 Hon ble Members, [ associate myself with the feelings of
sorrow at the sad demise of great personalities who have lefi us dorng the intervening
period of the last session and about whom references have been mads in the House.
Shei KK, Narayanan was the fitst Dalit President of Tndia. Prior to jeining politics, he
was a career diplomat. He was elected 1o the Parliament thrice and becarne Vice-
Presudent in 1992 and adomned the highest office of the President in 1997, He served
it the Cabingt of Late Shri Rajiv Gandhi. He had a distinguished caresr in Forzign
Services too. He emerged as one of the outstanding personalities of one coundry,
Shri Shiv Ram Verma was a Minister of our State, who elected to the Vidhan Sabha
thrice in 1967, 1972 and 1977. He was 4 seasoned legislator. He held various offices
invarions organizations of sor State. Likewise, Ch. Joginder Singh was also a Minister
of our State: He was elected to the Vidhan Sabha thrice in 1968, 1972 and 1991, He
was a goad wrestler. Shri Gopi Chand Guapta was a former Memiber of Joint Punjab
Legislative Assembly. He wasa Freedom Fighter, who took active part in the freedom
strggle and was imprisoned. Honorary Capt. Umsao Singh was winner of Victoria
{ross, who fought in World War-JL By his personal example and magnificent braver,
he set a supreme example of gallantry and dévotien (%} d‘g;tﬁj*. Far this act of gallantry,
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he was hononred with Victoria Cross. Besides, ] also pay my homage to the Freedom
Fighters and martyrs who left us, We can not forget their patriotic services. In
addition, T pay my homage to the sufferers of devasting Farth-quake that shock
Asian sub-Coritinent and also the sufferers of the Bonib Tragedy that took place in
Delhi just before Diwali and 1d festival this year. 1 also pay my homage to other
departed sowls who have Ieft us and about whotn,a mention has been made in the
cesalution. 1 will convey the deep sympathies of this house to the bereaved families.
Now, I would request vonu to stand and observe silence for two minies as mark of
tespect to the memory of departed souls. o '

(At this Stage the House stood in silence for two miruics as a mark of
respect to the memory of the deceased )

Making an Amendment in the Indian St:imp (Haryana Ameendment) Act, 2000
@5hvi Karan Singh Dalal
Shri Ram Kamar Gautam @ Will the Minister for Revenuebe pleased to
state whether there is any proposal under consideration of the Government to bring
a Legislation for amending the Indian Staiip (Haryana Amcndment) Act, 200010

add the words “Self Acquired’ in additio: to azicestral in section (a) of the seid Act 7 -

Revenue Minister (Capt. Ajay Singh Yadav) : No Sir.
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M. Speaker : The Hon’ble Minister has umderstood your question. Donot
put the story. T ST TR TIE weel @ @A Cartam Ji please take your
seal.
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Mr. Speaker : Gautam Ji please tako youn seat.
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Mr. Speaker : Kavan Singh Dalal F, please take your seat.
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Setting-np of Sub-station in Gohana Tehsi
%125, $hri Dharampal Siagh Malik : Will the Chief Minister be pleased to
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{5k, Dharampat Simgh Matik) ‘
slate whether there is any proposal wnder consideration of the Cmvemmam to set-

up more 3366 KV Sub-stations in Gohana Tehsll to pmvule reguldr supply of
electricity; if so, the details thereof?

Revenue Minister (Capt. Ajay Singh Yadav) : The pmpf)sals to setup anew
132 KV Sub-gtation atvillage Mundlana, 33 KV Sub-stations at village Bali Brahmoan

and Khanpur Khied in Gohana Tehsil ate being examined for techical viability.
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Waiving of the amount of ongstanding Electricity Bills

#129 Dr. Sushil Indora : Will the Chief Minister be pleasad to state—

{a)  the total amount of outstanding electricity bills of domestic and
agricnlturs consummers in rural argas of the State have been waived off
since the annovocement of the waiving of omtstanding arrears of
electricity bill to date;

(b)  the pumber of consumers benefited from the scheme referred to in
part “a’ above;

(c)  thetotal ametmt of outstanding electricity bills is sili pending against
the defautting consymers as referred to in part “a’ above; and

(d)  the details of the amannt of arrears of electricity bills cleared as a
result of surcharge waiver scheme, disconnecting defalters alnd drive
for recovery of arrears of electricity bills from July 199910 31 March,
20037

Revenne Minister { Capt. Ajay Singh Yadav) :

{2)  Onthebagis of the number of persons who have opted till date for the
warver scheme, an outstanding amount of Rs. 1055 erores is eligible

. tobe waived off under the Pending Serlement Scheme of Atrears for
Rural Arcas, subject to regnlar payment of current bills for 20 months
from 17.6.2005 orowards,

(b)  EightLac Seventy Fowr Thousand two hundred Nineteen consmners
have opted for the Scheme.

fa}] Five Lac Thirty One Thousand Six Hundred Twenty Bight consumers
having arrears of Rs. 722 06 Crores have yet 1o opt for the scheme,
which stands extended til] 31-01-2006,

(d)  Under different waiver schemes during the period from Tuly, 199940 .

March 2005, about Rs. 556 crores of arrears of electricity bills werg
settled. Of this amount, an amount of Rs. 269 Crores was waived off

and Bs. 287 Crore recovered.
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Setting-ug of workshep for repaiving of Electroni Transformers

“130. Shxi Naresh Yadav : Will the Chief Minister bé fledsed to state
whether there is any proposal nnder consideration of the Government.to set-up &
workshop for the repair of electronic transformers # Ateli or Wamnaul of district
Mahmdﬂrgarh ?

Revemie Minister (Capt, Jay Singh Yadav} : No, Six
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Setting-np of Industries in the State

130, Dr. Sita Ram : Will the Ministar for Indnstries be pleased to starethe
sotal nuraber of indugtries have been set-up aad are likely to be sel-up in the state
after implementing the new Industdal Policy ?

Industries Minister (Sri Lachman Dass Arora) : 308 Industrial Units have
been set-up upte November 2005 after the new Industrial Policy cams inio force.
This policy atms at providing empioyment to ten lac persons amedd eNVISaEes
investment of Rupees two tac crore in the next ten years.
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« Will the Minister for Industries be pleased to state the total mmber of

industries that have been set-up and are likely to be set-up in the state after
implemanting the new Industrial Policy?” - ‘
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(Z‘qmmmuﬁn of Dan-Majra Roful

*175. Shri Kharaitn Lal Sharma : Wiil the C.‘mef Minister. be pluﬂcd to
state—

(a3  whether thereis any proosal under congideration of the (:Wmmuem

to construct the 1eft eut p 4t of the Hok road between National High

‘Way No. 73 to village Dau-Majra, Tehsil Shahabad Mﬁrkd]ﬁldﬂ, Digirict

Kurvlcshetra; and
(b  if 5o, the time by which the said plece of the road is tikely to be
. constructed 7
[ransport Minister (Shri Randeep Singh Surjewala) :
ay  Yes, 51'1'

- Ttis likely to be constructed by Fime 2006
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Opening of Rakshi Rivalet

* 138. Shri Ramesh Gupta : Will the Minister for Irrigation be pleased to
siate— ‘
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{8} . whether there is any proposal under consideration of the Government
10 desilt/open Rakshi rivolet in the Ladwa town of district
. Kurukshetra ; and

()  if so, the time by which the aforesaid Rivalet is ]Jkety to be desilted/

‘ -jopenedV
Reverme Minister (Capt. Ajay Singh Vadav) :
() Nn Sir

()  Not applicable in view of answer to (a) abive. .
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Settimg-up of 33 KV Sub-Station at Mundhyi and Songri Villages

%186, Shri 'Ik:]mdml’a.l Singh Mann : Will the Chief Minister be pleaged to
state . —

(a)  wherher thereis any proposal under congideration of the Government
to set-up 33 XV Sub-station in Mundhri and Songrt villages of Kaithal
District; and

6] ifnot, what steps will be taken by the Government w 1mprove the
voltage probiem in the said area ?

Revenoe Minister (Capt. Ajay Singh Yadav) :

{(a) No, Sir. ‘ ‘

=) B Y Steps to improve voltage problem in village Mundhri:
To tmprove voliage in Mundhri vilage, eariier 11 KV feeder
has already been trifurcated. The voltage in village Mudhri is
niow satisfectory. '

i Steps to improve voltage problem in village Songri :

A proposal is under consideration for reducing the eanpth of
the 11 KV feeder to village Songri, which will improve the
voltage. This work is likelv to be completed by 31-03-06.
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@ | Steps to improve voltage problem in village Songri:
} A.proposal.is under consideration for reducing the leangth of the 11
- KV feeder 1o village Songri, which wﬂ] improve thevoltage, This work
- islikely to be completed by 31-03 6.
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Mr. Speaker : Hon'ble Members, now guestion hour is over.
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Plantation of Trees

#1335, Shri Radhey Shvam Sharma : Will the Minister for Forests be pleased
1o state— -

*-{ay - ﬂm total naniber of trees plamted i_u districts Mahendergarh, Rewar,
“Gurgaon and Faridabad during the vear 2002-2003, 20032004 and
20042003,

(b)  whether any kind of iregularities/embezzlement of finds in the
" palntation. of the aforesaid trees have come into the notice of the
Government, if so, the details thereof togsther with the action, if any,
taken or proposed to be taken against the delinquent officers/officials:

- and

- {€) - whether there is any proposal inder consideration of the Government
 fo provide trees/plants to a person for plantation in South Haryana?
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Water of W.J.C.

*176. Shri Ram Kumar Gautam : Will The Minister for Trrigation bepleased
to statg —

(a)  whether it is a fact that the water of W.J.C. is being supplicd for
- irrigation purpose to village Masedpur i Narnaund constituency
- and
(t) = whetherthereis any proposal nnder consideration of the Govermmnent
1o stop the supply of water from W.J,C. and providing the same through
Bakhra Canal from Panihari village Magodpur?

Revcnuc Ministex (Capt A]ay Singh Yadav) :
(ay Yem Sir.
() “&f“es_. Sir.

Development of Sectors in Safidon Constituency

705, Shri Bachan Singh Arya : Will the Chief Ministorbe pleased to state
whether there is any proposal under consideration of the Govermment to develop
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f Shri Bachan Singh Arya]
the secters of HUDYA 1n Safiidon constituency; if so, the time by which the yeork for
the development of the Sectors is likely to be started 7

T ot ot T EeT) : g,

Extension of Metro Rail ipto Manesar

184, Shri Salkhbir Singh Sohana : Will the Chief Minister be pleased to
state whether there is any proposal under consideration of the state Government (o
takeup the matter with Central Government for the extension of the Metro Rail upto
Magesar in digirict Gargaon | if so, the detail thereof 7 ‘

iy ot s Toig ggEn) - o, Ay
Setting-up of 33 KV Sub-station
#21%. Shri Somrvir Stngh : Will the Chief Mimister be pleased to state —

(a)  whether there is any proposal under consideration of the Government
to sct-up 33 KV Sub-stattion at Singhand, Baralu, Thuppa Kalan
(Siwani) in Lobaru Constitueney ; and

) if so0, the time by which the above said proposal is likely to be
meteralized ?
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Abhiyana for Capal Water
#7215 Smt. Geeta Bhukal + Will the Minister for Frigation be pleased to
statg—
() whether it is 2 fact that the water does not reach upto the tail of Bata
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Minor, Chausbala Minor, Sirsa Parallel of the Kalayai Constituency
for the last 3-4 years even then abiyana for canal water is being
realized ; and :

(b}  if so, whether there is any proposal under cotsideration of the
Government to waive off such kind of abiyana ?
TR Wt (e e T wee ) «

(%) =Tt s it snfrary %ﬁ%ﬁmﬁmﬁwm%z
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‘ Opening of Government Callege for Girls at Bapoli

*273. Shri Bharat Singh Chhokar : Will the Minister for Education be
pleased to state whether there i any proposal under consideration of the Government
to open a Government College for Gitls in village Bapoli; if so, the time by which it i
likely to be opened ?

Tovegy vt ot Thorelg gE ¢ TR, o,

Sewerage Water of Halewas & Prahladgarh Villages

* 237; Dr: Shiv Shankar Bhardwaj : Will the Minister for Public Health be
proascd o state e

@)

b

{c)

- whether the Government is aware of the Bict that the sewerage water
" isnot only destroying the culuvable land of by 450 acres of Haluwas
- and Prahladgarh villages of district Bhiwani but also it has become
- health hazardous for the people of the said villages;

. if so, the steps taken or proposed 10 be taken to save the aforesaid
- land from the sewerage water; and

- whether it is algo a fact that the farmers have not been givesn
© comipensation of the aforesaid Jand which was acqulrﬂd for. the

c:ons'r_mcuan of Katcha Nala?
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Generation of Power

%237, Shri Shadi Lal Batra : Will the Chief Minister be pleased to state—

@)

()

@

the quantumn of electricity in Mega Walt was being generated by the
State as well as the demand at the dime of inception of the Haryana
Stated.e. 1st November, 1966,

the efforts/steps inftated and completed by the previons Governments

during theiz tenare regarding generation of power in the Stite from
1st Novenber, 1966 to March 2005 ; and

; dataﬂs of the plans of present Governmerit to makeupt the deficiency

between the demand and supply of the electricity in (he State?
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Opening of Purchase Centre at Phandh

. #1289, Shri Kulbir Singh : Will the Deputy Chief Mmls‘tm‘ b pleased

to statg—
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fa) = whether thereis any proposal under consideration of the Govemment
1o open a wheat purchase centre at Village Dhandh in District
. Fatehabad ; and
() il so, the time by which the aforesmid proposal is likely to be
- mgteriatized ?

wg@wﬂ(ﬁ’rwﬁm) s i,

(% #im) Teems, e wEEr 9em, 2006%@1’\?:%@‘@%%%&:
| fAm g T

Irregularities i the Rectaitment

%253, §mt. Kiran Chandhary : Will the Chief Minister be pleased to state
whether there has been any irregnlarties comnundtted in recrwitment to the post of
different categories of varions departments of Haryana Government on the
recommrnendation of HSSC during the last regime of previous Governrment; if so, the
' details thereof togetherwith the action taken in this regard ? |

wEmiER ( oft sz e TEET) ¢ wiron Selar e o gRy w v et
efiet R T < A Frif iR % ameR T fem g @ e
o T i i Eem, B el §E R R s TR E v F A a4 ¥
mWmewﬁﬂwﬁrwﬁwﬁwﬁwww
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‘Delivery Huts

%305, Kumari Sharda Rathore : Will the Minister fot Hoalth be pleased to
state the distret-wise total pumber of delivery hirts constructed by the Health
Departinent in the State so far to getherwith the number of more delivery huts are

proposed to be constructed in near future?
T T ( WEH AT A ) ¢ 0 TR e W E
==

mﬁ@%wu@gﬁﬁﬁwwﬁzﬁﬁaﬁﬁmﬁmw),w
(3), THAT(7), AEATR (4), FAA {10), B (13), WA (6, WA (2),
Sz (4), Treaer (8) T (4), Faedt (20), Rergh (103, e (5), frwr (8),
fozar (1), wEER (1), AR (8), T (2). a2 e (6) T

e # e 300 Wi T Ed W ) e sl H 165 SRR TR e w

vt ) fosram st ¥ ¢ EEn (3), SATN (7), $EEF (5), T (5),
FOTE (8), TERA (10), T (10), W (9), UEww (10) R (9), fEEh
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Construction of Roads |
7. Sbri Dharam Pal Singh Malik : Will the Chief Minister be pleased to
state—

()  whether there is any proposal under consideration of the Government
to constrict the roads from Lath to Guhana via Bhainewal Kalan and
Kailana Khas (Gohana) to Khanpyr Kalan; and

()  if so, the time by which these roads are ]J.kely 1o be congiructed 7

T S (R ffE ) -
(=) TH A =
(W) wew R e wER

Releasing of Grant for C.H. C Juan

2. Shyi Dlhaarare Pal Stogh Makik « Will the Minister forthe IIea}th be pleﬂsad
to state whether any grant has been sanctioned for the construction of new Building
for C.H C Juan in district Sonepat; if so, the amount thereof wgetherwith time by
which the grant #s likely to'be released and wtilized 7

CAReR T (R At B )« o,

Un-empleyed Persons Registered with Employment Exchanges of the State

9. Dr. Sushil Indera : Will the Minister for Labour and Employment be
picased to state the number of un-empioyed persons regisiered with employment
exchanges i the state as on to-day?

Farer vy ( 27 Sy T ) - oA 31-10-2005 1 T <5 e sraferal 9
wof SrorTR St 6 TEm 1055686 ¥ |

Openmg of the Branch of Harvana State Co-operative Society Bank
at Ratta Kalan

11. Shri Naresh Yadav 1 Will the Chief Minister be pleased to state—
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(ay © whether it is a fact that the branch of Haryana State Cooperative

. Society Bank has been shifted from village Ratta Kalan (Ateli

Constituency) to Dongra Ahdr village in Mohindergarh-Constitaency?

() ifso, whether the Government will reconsider the mattes for reopening
~ {hebranch of the aforesaid Bank again in the village Ratta Kalan ?

wﬁwﬁ%%z@w
(%) ﬁwwvﬁ@ﬁ%ﬁ%ﬁwmﬁﬂwmﬁsﬁ ik
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Opening of LT or Gblsim Ateli

12, Shri Maresh Yadav « Will the Minister for Education be pleased to state
whether there is any proposal under consideration of the ("‘mvernnmm 0 open an

LT for gisls at Aseli in district Mahendergarh 7
vy T ( oft eTRIE Wew ) ¢« i oft,

Shortage of 5taff in C.H.C. Ateli

14. Shri Naresh Yadav ; Will the Minister for Health be pleased to state
whether it is fact that there is shortage of staff and other facilities in Commmmnity
Health Centre, Ateli: if so, the steps proposed te be taken by the Govertmment 10
provide the required staff and other facilities ?

TS W ( ST B )« wrea e ¥ i o Fafiren o (Yo e
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e Dmﬁtmg of Caual!mes i the Siate

"1, St Navesti'Vadavis Will the Minister of Irrigation be picased o state
whethiarthere is any proposal ynder-consideration of the Government 10 desilt the
canals and moinore n’) the State duming the current financial year togetherwith the
bodget prcmded for the TEpair and desilting of the said canal/minors for the current
financtal vear alongwith the hame of works on which the budget has beer: SpEnt 50
far 7 -

;TR TR ( B Sy g AE ) - W sﬂmaﬁw@m@r@%ﬁm
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T 15.41 mﬁam%:ﬁ%ﬁ‘%s 07 T Te ﬂmﬁ%ﬁﬁ%mwwa‘m
vy w9y vETaET W ws e ¥

TEF Tl T Wﬁgﬁﬁﬂwﬁ%mwmﬁmﬂ (AT

<Ay e o e o e T S fop <l =t T o i 61 e w 0N

Forgdl mvetenny s (T wren s %ﬁwmwﬂwwﬂ“ﬁﬂ‘ 4
Wfﬂwﬁmm’}n@f%ﬁmﬁﬁﬁwﬂm HWW%H -

Amcmre—l
Statement showing budget/Expediture wnder hem‘! 27 plan/non—plm O&M
{Rs. inlacs)
5. Particuises Financial Year Financial Year
No, 20042005 2005-2006
Final Expenditore  Original  Expenditure]
Buodget Budget (o 30:11:2007)
Nop-Plan | B
1. WICMaintenzanee 46500 75 150391 - 39338
2. MPRMaintenance  239.00 60 . 65009 23926
3 2701PEnO&M 205000 183516 200000 90830
Totl 275000 2135 45400 Is4Lu
Say Rs. in Crore 784 2911 - 4554 © 1541

[
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‘ Anpevure - 1T ‘
No. 1593-1663 Coord = . Dated17-11:05
To . '3 '
Al Chief Enpineers, . .
Trrigation Department, Haryana,
Panchkula.

Subject:— Mnternal Clearance of Irrigation Channels, |

It hias been decided by Hon'ble Chief Minister that 2 Commitie be set-up
under each $DO (Civil) comprising Xen/Trrigation concerned and 5 non official
members trom the area as indicated below -~

SDO(CHI  Chairewn
Xen/Water Services Diva; -~ - Member Secretary
2 Nom Officiad Memhers

| i\ C‘lmmmn Panchavat Samiti of Sub Diva HQrs,
‘ Ex-officio menber (non ofiicial}
(ii)l Gné member Panchayat Samid
o To be Co-opted by SDO (Civil)
i)  Three Saspanches of Sub Division
I Tobe Co-opted by SDO (Civil)

This committee is to be informed in advance about the details of the
programme of clearance of irrigation channels and a certificate is tobe recovded by
the commitiee 1o the clearance of 1.he chaomnels has been done in a satisfactory

Sdf-
Chief Engineerfcoopted,
Imgatmn Department, Baryana,
Panchkula, - -

1 TheFinancial Commissioner and Principal Sectetary to Govt. Haryana,
. Trrigaiion Department, Chandigarh for kind information please.

2" Ali Deputy Commissioners, Haryana for information and rieccssary
action, SDC (Civil) may be asked to form a committee as indicated
above for carrying out internal clearance of channels and report of
the committes to be sent to the office of Engineer-in-Chief. Irtigation

. Department, Haryana Sinchai Bhawan, Panchiula.

. All Superintending Engineers, Water Setvices Cm:les Haryana for
information and strict comphiance.



(1340

Efeor faum as [ 14 Tewmma, 2005

-

Waiving of Ouistandieg Electricity Bills

21. Dr. Sita Rawm : Will the Chief Minister be pleased to state the district-
wise details of the small scale industries of the meal areas which have taken the
benefit of the cutstanding electricity bill waiving scheme 7

et ( o i fi g ) - 7% T ierr o sE W

Chierges of Bhalora Canal Water

22. Dr. Sushil Indora : Will the Mimister for Irrigation be pleased to state—

)

(b}

the per acie rate of water being charged by the Government for
supplying of Bhakra Canal Water to farmers for irxigation prrpose,
togetherwith the date these were received ; and
the details of the total amount of the aforesaid charges has been
recetved/recoverd by the Government £il] date ?

T T ( S s e T
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3
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2000-01 14.39
2001-02 1316
2002-03 18.13
2003-04 ) 18.17
g 200405 9.60 (3 T 2008-04 % fy)

T ——————

Construction of Bhakra Link

24 Dr: Sita Ram : Will the Minister for Irrigation be pleased to state—

®)

Gy

whether there is any proposal under consideration of the Government
to construct a new Canal in the State1.¢, Bhakra Link Canal, if so, the
time by which the said Canal is likely tobe completed ; and

the detail of (he area to be irrigated by aforcsaid Canal and the amount
to be spent on ite construction ?
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Mr. Sﬁaeakcr : Hor’ble Members, voder Rule 13 (1) of the Rules of Procedure
and Conduct of Buisness in the Harvana Legislative Assembly, 1 nominate the
following members to serve on tha panel of Chairperson —

1

2
3,
4

Dir. Raghnbir Singh Kadian, ML A.

' Shri Anand Singh Dangi, MLL. A,

Shri Balbir Pal Shah,M.L.A.

- Shri Balwart Stogh Sadbura, MLA,

Mr Spea'ker : Hon"hlie Members, T have received a Jetter from
Shri Om Parkash Chantala, ML A Which is as under -—

" “Dye to my illncss, T am unable to atrend the Session of Harvana

© - Vighan Sabha commencing from 14th December, 2005. Therefore, [

may be permitted accordingly.”

Question 15—

‘That permission for leave of abscnice for the current Session of
Haryana Vidhan Sabha be granted. ‘

Voices : Yes, yes.

The motion was carried
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M. Sgieaker : Now, the Secretary will make the announcement,

it afere : w55 falmet 5 vl e T ot fon frers wa
o Ty, 2004 ?rﬁﬂﬁg—r, 2005 H g o=l o WiE Ty & g fery v vl e
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September Session, 2004

*The Knrkshetra Shrine Bik, 2004

December Session, 2004

The Haryana Heatth Care Workers Bill, 2004

i

=

50 Otk

June Session, 2005
The Haryana State Indnstrial Security Force (Repeal) Bill, 2005,

The Haryana Public Semvice Comnission (Additional Functions)
Ammendment Bill, 2005,

The Haryana Fiscai Responsibiley and Budget Mamgemeﬁt B, 2005.
The Haryana Muncipal (Amendment) Bill, 2005,

The Haryana Muncipal Corporation (Amendment) Bifl, 2005,

The Haryana Apnropriation (MNe. 3) Bill, 2003,

 The Haryana Value Added Tax (Asnendment) Bilt, 2002,

The Hatyana Legiglative Assembly (Alowances and Peansion of
Members) Amendment Bill, 2005, ‘

Fororrer gaTdoTt A o el e ?

M. Speakcr Hon'ble Members, now I report the time table of varions
business fixed by the Business Advisory Committee.

The Commmittee meet at 11.00 A M. on Wednesday, the 14th Deéember, 2005
in the chamber of the Hon'ble Speaker.,

“The Committes recommends that unless the Speaker otherwise divects, the
Assembly whilist in Sesston, shall meet on Monday at 2.00 EM. and adjourn at 6. 30
EM. and on Tuiesday, Wednesday, Thursday and Friday will meet at 9.30 A M. and

_adjorned at 1.30 PM, without question being pi, :

However, on Wednesday, the 14th Decernber 2003, the Assmebly shall meet
at 2.00 BM. and adjorned a1 .30 PM, without question being put.
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The Committee also recommnends that on Monday the 19th Decomber, 2003
' the assembly shall meet at 2.00 PM. and adjorned after the conclusion o‘r ﬂl& business
entered in the list of buisness kor the day.

The Comnmittes, afier some discussion, further recommends thatthﬂ bulsness
from 14ih, 15th and 19th December, 2005 b2 transacted by the Sabha as Under =—

Wednesday, "T'he 14th December, 2005 1. Obitaary References.
200PM) 2 Question Hour,

3 Presentation and adoption of First
Report of the Business Advisory
Commuittes,

4. Papersto be laid/re-laid on the Table
of the House, ‘

3 3 Legislative Business.
Thursday, the {5th, December, 2005 1. Questions Hour.
{930 AM) 2. Motign under Rule 121 for
suspension of Ruole 3G,

: 3 Offivial Resotution
Friday, The 16th, December, 2005 Mo-sitting,
Saturday, The 17th, Decerber, 2005 Holiday.
Sumnday, The 18th, December, 2005 Holiday.
Mondzy, The 19th, December, 2005 1. Questions Hour.
(2.00EM) 2. Motion under Rule-15 regarding Non-
‘ : stop siting. :
3. Motion Under Rule 16 regarding
adjornment of the Sabha sine-che.
4, Papersto be laid, if amy
5 Legislative Bosiness.
‘ 6. Any other Business.”

Mr. Speakcr + Now, the Parlamentaty Affatrs Minister will move the motion
that this House agtess with the recommendations contained in the Firsnt Report of
the Business Advisory Comimittee.

Transport Mimister (Shri Randeep Singh Surjewala) : Sir, | beg to move—

* Thai this House agrees with the recommendations contained in the
" First Report of the Business Advigory Committee.

My Speaker : Motion moved—

. That this Bouse agrees with the recommendations contained in the
* Fixst Report of the Business Advisory Committee. _

Dr. Sushil Indora : Speaker Sir, Thave requested you that thereis a PTOVISion

of Zere Hour. T want to raise some issuas in the Zero Hour, This is the duty of the
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opposition members, they should raise some issues in the interest of the piiblic.
ey, 43 A T | o e = sfefre 2 sitelien
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' Mr. Speaker : That is not the issue. Indora Ji, sit down please. Hon'ble
Parliaraertary Affairs Minister wastted to say something.

it v Tl saran - vl W, ﬁﬁn%ﬁﬁmﬁwwﬁm
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Mr. Speaker : Mr. Indora, please listen (Faterruptions) Would you please
listen? {Interruptions) Indera Ji, you have given 2 Calling Attentier Mation
regarding shortage of supply of Power. (Imterraptions) My, Indora, please listen,
(Interruptions) Would you pleass lsten. (Interruptions) Nothing to be recorded.

o oo R < R ¥ ¥ Kk

. Mx. Speaker : (uestton iz

‘That this House agrees with the recommendations wmamﬁd in the
First Report of the Business Advisory Comunittee.

The motion was carried,

Tleh AR

( 5T TR W W Blo Wa@vmmuﬁ% m*&m'ﬁ
Iufer WeE TEd i 5o d )
b - ‘
My, Speaker : Mr. Indora go to your seat. I am admitting what you are
saving S7% =T 9 TE o (Ftermaptions) Listen M. Indora. ST g A T
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AL R TR TEa ¥ v v Wil o ga srgand # ug o | 1 appreciate it.
(Interruptions) ST 5 et TAT <1 sTo% e afdeer Hiwet O ¥ 1egarding
Shortage of supply of power, I have admitted it (Interruptions). What does you
want ? Nothing more thai this. T 9 w=m 9 916 21 T |

it vrdter T RETET + St o, ol weerm ¥ = e o v o
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Mr. Sj;oeaker + Listen Mr. Indora. [ have admitted your Calling Atiention
Motiox. Tt will come (Interruptions). ST S| T T SRR W 4 | 210 951 619
Fim w2 Seaer ¥ F a B et wv wad w Fun €1 T am not going
to hear you from here, Go to your seat first. T will not hear you. Do not create the
seene, You ate not going to gain anything (Interruptions). No, Lam not going to hear
yon. Go, go.

o WM F=IT < SRR, T T s e T @ ey w e
it e H sefiufa aeen e | F o w ¥

{ o e I e W 3 T Sui el ee e T
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T A TR/ Y T T ST

Juj 14 Speaker : Now, a Minister will lay/re-lay the papers on the Table ofthe
Homse.

Transport Minister (Sh, Randeep Singh Surjewala) : Speaker Sir, Tbegto
ay om the Table.

. The Harvana Development and Regulation of Urban Areas
- (Amendment and Validation) Ordinance, 2003, (Haryana Ordinance
' No. 4 of 2003,

Transbo‘rt Minister {Shri Randeep Singh Surjewals) : Siv, Theg tore-lay on
the Table.

~ The Town and Country Planning Departtnent Notification No., DS-II-
(05/4737, dated the 23rd May, 2005, regarding the Harvana
' Development and Regulation of Urban Arcas (Amendment) Rules,
2005, as required under seciion 24 (3) of the Haryana Development
- and Regulation of Urban Areas Act, 1975,

- The Personnel Departnent Notification No, G5 R, 37/Const/Art 320/
$ 2004, dated the 14th December, 2004, regarding the Harvina Public
Service Commission (Limitation of Fonctions) Amendment
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Regulations, 2004, as required under Asticle 320(5) of the Constitution
of India. . o

‘The Personnel Department Notification Ne. GL8.R, 38/Const/Art 320/
2004, dated the 14th Decerober, 2004, regarding the Haryana Public
Service Commission (Limitation of Functions) Second Amendmment
Regulations, 2004, as required undex Article 3 20(5) of the Constitution
of Tndia, ' :

The Parliamentary Affairs Department Notificaion No. 8.0. 39/L.A.

. 9/1979/S.8/2005, dated the 1st August, 2005, regarding the Haryana

Legislative Assembly (Facilities to Metnbers) Amendment Rules, 2005,

" as required vnder Section §(3) of the Haryana Legistative Assembly
(Facilities to Members) Act, 1979, f

" The Exciseand ’I”axaﬁ.on.Depanhlent Notification No. 8.0; 83/H.A. &/ |

3003/%.60/2005, dated tha 28th Octaber, 2005, regarding the Harvana

" Valne Added Tax (Second Amendment) Rules, 2005, as required under
section 60(4) of the Haryana Value Added Tav Act, 2063

The Excise and Taxation Department Notification Ne, 8.0. 91/H A, 6/

23/S.60/2005, dated the 29th Noverdber, 2005, regarding the Haryams

Vatne Added Tax (Fourth Amendment) Rules, 2003, as required uoder
section 60(4) of the Haryana Vilue Added Tax Act, 2003,

. Ths Town and Countiy Planning department Notification No. D&-0-

05/11143, dated the 13th September, 2003, regarding the Harvana

' Development and Regnlation of Urban Areas (Second Amendment)
. Rules, 2003, as requited under seciion 24 (3) of the Harvana
Development and Regulation of titban Areas Act, 1975,

The Petsonnel Department Notification No. G.8R. 3/Const. /AT, 320/
2003, dated the 15th Fune, 2003, regarding the Haryana Public Service
Commission (Limitation of Functions) Amendment Regrlations, 2008,

- as required under Article 320(3) of the Constitution of India.

The Personmel Department NotificationNo. G.E.R. 5/Const. /At 320/
7005, dated the 20th June, 2003, regarding the Haryana Public Service
Copnission (Limitation of Fusctions) Amendment Re gulations, 2003,
as requited under Atticle 320(5) ef the Constitntion of India

The Personnel Department Notification No. (38R 18/Comst./Azt, 320/

- 2003, dated the 29th November, 2003, regarding the Hiryana Public
$ervice Commission (Limitation of Fenctions) Amendment

" Regulations, 2003, as required under Article 320(3) of the Constittion

of India.
The Grant Utilization Certificate and Andit Repoxt of Chandhary

" Charan Singh Haryana Agricettural University Hisar for thic year 2001-
2002, as requirsd nnder section 34(5) of the Haryana and Punjab

Agricultural Universities Act, 1970.
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T'he Anoual Statement of Accounts of Housing Board, Haryana for
theyear 2002-2003, as required under section 19-A(3) of Comptroller
and Auditor General’s (Duties, Powers and Conditions of Service)
Act, 1971

The Annual Statement of Accounts of Housing Board, Haryana for
the year 2003-2004, as required under section 19-A(3) of Comptrotler
and Anditor General’s (Duties, Powers and Conditions of Service)
A, 1971,

The Anmual Accounts of the Haryana Khadi and Gramodyog Board
for the year 2001-2002, as required nnder section 19-A(3) of the
Comptroller and Auditor General’s (Duties, Powers and Conditions
of Service) Act, 1971

The Finance Accounts of the Government of Haryana for the year
2004-2005 in pursuance of the provisions of Clause (2) of Article 151
of the Constiiuiion of India

The Appropriation Accounts of the Governmaent of Ha:yan:i for the
vear 20042003 in pursuance of the provisions of Clanse (2) of Article
131 ofthe Constitation of India.

The Report of the Comptroller and Auditor Gereral of India for the
vear ended 315t March, 2005 (Revenne Recelpts) of the Government
of Haryana in pursuance of the provisions of Clause (2) of Article 151
of the Conytitation of India.

s wrf—

T gfremom Trten drd ( erfeie ) faw, 2005

Me. Speaker : Now, a Minister will introduce the Faryana Housing Board
{Amendment) Bill, 2005 and will also move the motion for it cersideration,

Transport Minister (Shri Randeep Singh Surjewata) : Sir, Ibeg to introduce
the Harya‘na Housing Board (Amerndment) Bill, 2005. ‘

Slr also beg 10 move—

That the FHarvana Housing Board (Amendmem) Bill, be taken into
consideration at once.

Mr, Speaker : Motion moved «—

That the Haryana Housing Board (Amendm eni) 13111 be taken imto
consideration at once.
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Mr. Speaker : Question is -

That the Haryana Housing Board (Amendment) Bﬂl be taken into
consideration at omce.

The motion was carried.
Mr., Speaker : Now the House will consider the Bill clanse by clause.
Clzuse -2 :
M. Speaker : Cuestionis —
That Clanse - 2 stand part of the Bilt.
The motion was carried.
Clanse-3
Mr. Speaker : Question 15 -
That Clause - 3 stand part of the Bill,
The motion was carried,
e Clanse-1
Mr., Speaker : Questionis—
That Clause -1 stand part of the Bill.
The motion wes carried.,
Enacting Formula
Mr, speaker: Questionis— . .
That Enacting ¥ Fommla be the hnammg Formnia of the Bil.
The motion was earrigd
Mr, Spﬂﬂker Question 18—
- That Title be the Title of the Bill., o
The mation was cam’ed T :
Mr. Speaker : Now a Minister will move that the Bitl be p'n.ssad

A

. Transport M‘ims‘termﬁ&rl Ranueep Singh Sur;ewala) Sir, Inag o imnove—

That the Bill be passcd.
Mr. Speaker : Motion moved —

That thebill be passed.
Mr. Speaker : Question is —

That the Bifl be passed.

The motion wax carried,
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fegodm yrmer (Fofte ) e, 2005
Mr. ‘-ipeaker Now, a Minister will introduce the Kurukshetra Shrine (Repeal)
Bill, 2005 and will also move the motion for its consideration.
I&-ampm Minister (Shri Randeep Singh Sarjewala) : Sir, 1 beg ro introduce
the Kurukshetra Shrine (Repeal) Bifl, 2005,
Sir, I alsobog 1o move —
That the Kurukshetra Shone (Repeal) Bill be taken into ccnszdc:muﬂn
at onee,
Mr. &pcaker Motion moved —

“That the Xurikshetra Shrine (Repeal) Bill be taken into consideration
" 4t once.
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oot ¥ | TEs T oo o e el s fafenst | s smoet e
ireme o T e A S ok, o o e # off S sl e g e
& eyl § o Tam = e P sy 1 (Frem)
Mr. Speaker : Questionis—
That the Kurukshetea Shrine (Repeal)y Bill be taken inre consideration
al oncs.
‘ The mation was carried,
M:r Speaker : Now, the Houss will consider the Bill clanse by clause.
Clauge -2
Mr, Speaker : Question is—
~ That Clanse -2 stand part of the Bill.
. The motion was carried.
. ‘ Clanse -1
Mr. Spr,aicer : Question ig—
"That Clause -1 stand part of the Bill.
The motion was carried,
Eracting Formmila
‘ Ml Speaker : Questionis -
' ThatEnacting Fornmila be the Enacting Formua of thc Bl
The motion was carried.
‘ Title
M, Speaker : Onestion is—
 That Title be the Title of the Bifl
The motion was carried. )
Mr. Speaker Now, a Mimister will move that the Bill be passed
Transport Minister (Shri Randeep Singh Surjewala) : Bir, Theg to move—
That the Bill be passed,
Mr Speaker Motion. moved —
* That the billbe passed

mavgﬁﬁgﬁv st v, E Ao e foy 2 ww it F Wt
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frar ¥
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Myr. Speaker : Question is-—-
That the Bill be passed.

The motion was carried,

e wlvaromn damadt e ( erfregior ) fam, 2005
Mr, Speaker : Now, aMinister will introduce the Hiaryana Panchayati Raj
(Amendment) Bifl, 2003 and will also move the motion for its consideration.
Tramsport Minister (Shrd Randeep Singh Surfewala) : Sir, [beg to introduce
the Haryana Panchayati Raj (Amendment) Bill, 2005. ‘
Sir, T also beg to move -
That the Haryana Panchayatt Raj (Amendment) Bill be taken into
comsideration at once.
Mr. Spealeer : Motion moved—

That the Haryana Panchayati R (Amar!dmcm) Bill bL taken imto
consideration at once.
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M. Speaker : Mr, Sujewala ji, youwill get the opperamity to mﬁly all this,
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Mr. Speaker : Fwill notatlow it Now, textmerober will speak. {Interruptions).
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M. Speaker : If you want to sit then it down, 1f you want to go then you
can go. (Interruptions) Nothing to be recorded. Now, Shri Shamsher Singh Surjewala
may speak.

£t T, 0E, GOSN s weiey, Tesel e  um Ter W e
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Myr. Speaker ; This is unfortunate (Interruptions) T am not going to expel
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QWWW( srizgde faa, zooﬂgw«w)

'Mr. Sﬁeaker Question is —

That the Haryana Panchayatl Raj (Ammdmmt) Bili, he faken into

= consideration af once,

The mofion wos corried

‘Mr. Sﬁeaker : Now the House will consider the Bill clavse by clanse.

Clansge - 2

Mr. Spcaker Question is —

That Cl&use 2 stand pdl't cf thr:. Bl
The motion was earried,

Clause - 3

- Mr, Speaker 1 Question is -

That Clavse - 3 stand part of the Bill.
The motion was carried. o '

Chituse-1

" M. Speaker : Questionis—

That Clauss -1 stand part of the Bill.

The motion was carvied.

.. Enacting Formula

"M Speaker Question is-—

That the Enacting Formnula be the Eﬂacung Formula 01“ the BilL..
The motion was carried. ‘
Title
Mzr. Speaker : Question is— |
That the Title bathe ’T‘itlé of the Bill,
The motion was carvied.

M. Speaker : Now, the Hon'ble Minister will move that the Bill be passed.
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Transport Mlmster (%hn Ran(ieep Smg,h Sur;ew‘aa) Sir, I beg to move—
o That thrs hill be pasn:e,d
‘ 'M.r Speaker Motmnmoved—'fm"ﬁ b clenno

rposnake U

. That the the Bﬂl bL passad
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Mr. Speaker : Question is -~
" Thatthe the bill be passed.

The molion was carvied.
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M. Speaker : Now, a Minister will infroduce the Haryana Tndustrial
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That the Haryana Industrial PmmnuonBﬁlbe takm mto GD‘I’lSldemtan
at once. . . ‘
The motion was carried.
 Mr. Speaker : Now [1’1!5 I.—iause will consider the Bill clause by clanse.
Sub-Clanse - 2 of Clause - 1
Mr. Speaknr Questlon s
That Sub- Clause - 2 of Clanse - 1 stand part of the Bill.
The motion was carried,
Sub-Chause - 3 of Clanse - 1
Mr. Speaker Question is —
‘l“hat Sub-Clanse - 3 of Clause - 1 stand part of the B111

The motion was c:arried
‘Clauses - 2 to 16
Mr. Spealier : Quostion 15—
"T'hat Clauses - 2 1o 16 stand part of the Bill.
The motion was carried,
Sub-Clanse - 1 of Clanse -1
Mr, Speaker : Questionis —
‘ That Sub-Clause -1 of Claua.& 1 stand part of the Bill.

The motion was r.:amed.
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Mr. Speaker Qucstmn is—
" That Enacting Formula be the Ell.:lctmg Fornmla of the Bill.
; " The marmn was aamezd | i
| Title
L MrSpeake;r : Question s —
" That Tiile be the Title of the Bill
The motion was carried,
Mr. Spcakcr Now, a Minister will movethat the Bil} he passed.
" Translmrt Mmlster (Shai Randeep Singh Sunewa]a;} Six, Ibeg to nwva—
Thattkw the Bill bz passed,
Mr Speakei‘ Mcmon movcd—
- That the Bill bo passed.
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Mr. Speaka: Quesnoms e prie e QIR

That the Bill be passed.
The molion was carried,

Mr. Speaker : Now, the House stands adgomed 1111 9 ?0 A M tomnrmw
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